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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

O.A. No. 2428/3 - 199
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s$h.ahopal Singh Petitioner

31, Jets o Madan Advocate for the Petitioner(s)
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The Hon'ble Mr.=. Cakeanmi Suaninablan, Mlmanal g ,
_The Hon'ble Mr. I

1. 7o be referred to the Reporter or not? ﬁ;% >

2. Whether it needs to be circulated to other Benches of the Tribuna®
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,one Shri Rajpal who has ratired as Sueeper. Ths applicant

(o)

ENTRAL  ADMINISTRATIVE TIISUNAL
PRINCIPAL BENCH

0 A No, 2428/94

Nay Delhi this the 17th Uay of January, 1997

‘le smt.Lakshmi Suaminathan, Member (J)

shri Bhopal 3ingh, Pegn,
a/a Shri Kalli Ran,

r/G Wr \“-’02 Eo-«lo«;obo i hﬁ:.l,
L.R.Park, Meu Ualhi-110019

(By Advocate Shri 3,C.Madan )
Varsus
1. The Directar at cducation,

sovt.of N,C.T,of Delhi,
Old Secretsriat, Delhi,

2

3, Mrs Joginder Luthra,
Principal, Govt,Giris 3,3, (Comn
i, C.R.Park, Kalks ii, Ney Delhi.

4, The Estate OFffic:r, O2lhi adminisg tracion,
Govt . of N,C,T.of Dslhi,
Vikas ShaVan, I.Pe Estate, dau Dz2ihi-2

. o0 Raspondents
(By Advocate Sh.B.S. Gupta,lzarned counsel
through proxy counsel 3h., $.K, Gupta )
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his applicstion has been filsd by the applicant

being agyrieved by the order dataed 29,11.1994 (annzxurs g=1)

3

3
~
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tad Dy desponuent 4 for vacating the residential

accomnodation oocupi:d by him in the premises of the Sovernmant

, e

Girls Senior Secondary 3chool (G5335), Chitranmjan
Jelhi, The gpplicant reliss on the cartificate @nexurs gwﬁjy

issusd on 13,6,1980 that quarter No.2 has been allotted to *5ﬁf 
whils he uas functioning as Suesper, By the ardar @aiﬁé 11
the respondents gppointed the applic ant to the post Q? Paon

chan

]

wi

g 0f his cadre in the same ecale of pay and posted him

z
ki

the South Dirtpict, Later, the applicant was transferrad by o

-

cffice order (Annexure 5-5) from 23559, Chitranjan park,

sy Z

Uelhi to Government Soys Senior Secondary 3chosl(ndsss) v
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Glalms that since he has sut in more than 29

he is ontitlsd to continuez in the sams wuarter, The aagiic§né 

has also submitted that in the cass of S5/3hri Virendsr Rausab,

though thaip

Murlidhar Yadav, Nar 3ahadur and Vijay Yadsv, =#ve

cadres have bean similarly changed, they have basn allowsd to

continue in the same quartar thay had nGuUml“ﬁ previsusly avan

after posting to othar Schools/Offices, Ma furthar claims that

gver gince his allotment ot the gquartsr No.2 in 5G355,Chitran jan

Qgrk, hg has not bezen drawing any House Rant allowance cvuay =ftar
his transter to the G3333,Kalksji. Accurding to the apslics a2ttt
the impugnad sréef fhad 5een passed Dy Respondant 2 as o rasult
af the complaint lodysd by him zqainsi Shri Mate ﬁarsﬁaé yho

ftad bagn allotti zd qaarés No.1 in the sams school that he was
créabting nuisance for the applicant end his Faiily zad that re
nad sublet his quarter, In tﬁE‘SirGUJStﬁﬁﬁéﬁg the apnlicant has

11994 and 2

direction to Respondent 4 to allot him an alternative accomnas
The Tribunal by intercim order datad 146.12,1994 had diractad tha
raspondants not to dispossess the agpplicant from the afsrasatd

gualu ar which ordar had heszn continued £111 dat e,

2. The respondents have filed a reply to tha amasnded

e

spplicati on, Their main contention i%&haﬁ the

attsched to the schgwi building is meant only

nemzly, Chowkidar and Syssgpers. They have submitted that sirces
oplicant¥s cadre had hzen chanped to that of Peon and

2
transferred from the schooel ab Chitraniaen Perk to Kalks

(U

cannot e allouwsc to s

tay in that school, The ogut hguss guariap

Mw,? occupiad by him has to be jiven to his substitute 3mb,

3

Uropti Uevi, a Safal karamchari for yhich rurpo-2 the 1ﬂﬁumﬁéﬁ

orcar datad 25,11,1934 had been issued to him to vacats ths

quarter, As Tegards the alla2gatiocns made by the applicant uith

respsct o 3/shri Vijay Yadav, Virsndar Rawat, Murlidhar and

Nar Zahadur, ths raspondants state as followss=-




<

”
[RNG .
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Virender Rawat was sllobtted ths ot Fe
Compassionate Grounds, M=ttar sub
Court, Murlidhar is not Tesidin-
attached to the school, He ha
school accomnodation on his tr
Nar Bahadur th n“raon'is not
3 »

Roo
occunying a@cgﬂﬂﬁdatkdﬁ in ab

-

under Jelhi University at a dic

in the circumstancas. 3hri 35.K. Gupta,lsetned sroxy

Counsal for ths raespondents has subaic:ad that the

is unsuthorisedly continuing to oCcupy tha scocommodatian

s P N -

after ha has bean Sransferresc to ths Kalkajl sChocl znd has

o

zls0 prayed for vz Cati on of Lthe interin grdar,

e i have carafully considsrad the

cy dre gf Certgin posts of Group'o! and
sxzreised by the applicent for

a nunbar of opportunitiss hog beon SOU

responcants Lo produce the records, tha
not dong sa, They have zlso fFailed to the o

four othsr nansd persocns to retain the a”nf“‘rguxugﬂtimg

g

perhapgs the Casa o

€

is vanue and unsatisfactory, Howover, the ceonclusion that
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gTnaer sarsons h

54

va baan allowsd ta ratain the

criteris and rules,

it sasasms to be on the basis of pick and choose policy and,
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thefﬁfﬁfe, the apnlicant cannot re 2ly on thosgs idatancag ¢ r

it

~enforcement of sny risht, Furthar the

B submittad that hse has not apnlied so fa:

aCcommodation as per his esntitloement #. -

bod &

dation,b=c-tuss ha .as already in occupa
dation allotted to him in 53358 sChitranjan parm, The plea of
the applicant regarding biss on theg part F Rescondent 5 i

without any basis or merit and it is accordingly rajsctad

4, After the applicant ugs trensferrsd from 23338,

Chit dan Fark to O8S338 Kalkadd 4m 1007 +:9 o d o e B i
“hBitlanjan Fark to G8533,Kelkaji in 199 s Yill passing of thae
impugned order on 29,11,1994  adnittedly the raspondents havs

Tzking into aceount tha totality of the feaots of ths Tase

therafors, this 04 is disposed of i th ths following

(i} The applicant shall makse repressntestion

Respondent 1 brining nut thsdstalls af 4

szaking p““ﬂl¢QIJﬂ to allow him to conti
tha premises allotted to him in Gu338,Ch
ﬁaFK7 Wl Lhin one usak f

a copy of this arder, Res
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sentgtion and pass

Mamber (J)

Lis
-





